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18.12.2020   Counsel for Appellant submits that the Bank of Baroda 

has agreed to settle with the Appellant but State Bank of India has not agreed. 

 After hearing the learned Counsel for the Appellant for some time, it is 

noticed that the copy of the Application under Section 7 filed at Annexure               

A-23 is incomplete. The Annexure referred in the same has not been filed. 

Counsel for Appellant to file the same within two weeks. The matter will not 

be treated as part-heard.  

 List the Appeal ‘for admission (after Notice) hearing’ on 13th January, 

2021.  
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